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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH, BOMBAY <j?i>

CAMP : NAGPUR

0A.NO. 308/90

Shri{%@mkrUShn Haribans Vyas ese Applicant
v/s.
Commissioner of Income Tax,Nagpur .ss Respondents

CORAM: Hon'ble Vice Chairman Shri Justice MeSaDeshpande
Hon'ble Member (A) Shri M.R.Kolhatkar

Appearance

Shri K.Ge.Damecha
Advocate
for the Applicant

ORAL JUDGEMENT . Dated: 20.4.1994
(PER: M.S.Deshpande, Vice Chairman)

The counsel for the applicant states that the
disciplinary authority has completed the disciplinary
proceedings and imposed fhe punishment of compulsory
retirement on the applicant. The Epplicant has challenged
that order., It would be on the basis of that order passed
by the disciplinary authdrity that the guestion of suspension
shall have to be considered. The suspension order dated
17.11.1986 was challenged in this petition only on the
ground of delay in compléting the disciplinary proceedings,
Since the disciplinary proceedings have been completed,

nothing survives in this betition. It is disposed of.
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